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[Shrimati Sushila Rohtagi]

every word that we utiter here, should be
taken in a manner that 1 goes round the
country, it reverberates, and the people
will judge us by what we do, With these
words, I would only request hon. Members
to wipe away the tears from their eyes.
Let them forget that their parties have
lost. Let them forget that they have not
come back with a massive mandate which
they expected to get. Let us remember
that we are a great country and work in a
united way. With these words, Sir, I
commend the Budget for the acceptance of
the House.

MR. DEPUTY CHAIRMAN : The
discussion on the Budget is over. Now we
shall take up the Appropriation Bill.
Shrimati Rohatgi may move the Bl for
cons.deration.

THE PUNJAB APPROPRIATION
BILL, 1971

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE/fata@ ® =&

& gqAist  (SHRIMATI  SUSHILA
ROHATGI) : Sir, 1 beg to move :

“That the Bill to authorise payment
and appropriaton of cer’ain sums from
and out of the Consolidated Fund of the
State of Punjab for the services of the
financial year 1971-72, as passed by the
Lok Sabha, be taken mto consideration.”

T he question was proposed.

SHRI BHUPESH GUPTA (West
Bengal) :  Suir,
MR. DEPUTY CHAIRMAN : You

have said enough in your speech on the
Budget.
A

SHRI BHUPESH GUPTA : few

words, Sir, We have been treated to a
very excellent speech. But as [ was Listen-
ing to her, I felt I was not so much hear-

ing the Minister piloting a Fmance Bil,
rather 1 was bearing a budding Home
Minister or, shall [ say, blossoming Home
Minister. I think “blossoming” would be
more appropriate when ] address this wo.d
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to the hon, Minister. Well she has spoken
with gusto, with eloquence, with passion
without being passionite, and she has
made certainly some little impression on
some of us ., , .

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING/
fawnimr wix @atg /a@a | Usg WL
(SHRI 1. K. GUJRAL): Also on Mr
Rajnarain.

SHRI BHUPESH GUPTA :
although she 1s as ignorant about the
Budget she was talking about as I am 1gno-
rant about it. Afier all, she has to speak
on the Budget hiving got the brief from
the officials,  So, I have to speik here from
the Opposition when we are confronted
with a proposition of this kind and that,
too, by a lady.

Now, Sir,
brought in Punjab heroism.
doubt ?

I do not know why she
Is it in

THE MININTER OF EDUCATION
AND SOCIAL WELFARE AND MINIS-
TER-IN.CHARCE OF DEPARTMENT

OF CULTURE/faraar 4T aary  wsarm
w3, gegpa fawem wesEt (SHR1 SID-

DHARTHA SHANKAR RAY)*+ Why did
you bring 1n bank nationalisation ? 1t is
as irrelevant as anyt ing else.

SHRI BHUPESH GUPTA - Puniab
heroism has never been in question None
of us questioned the heroism, sacrifice,

courage and the suffering of the people of
Punjab. What we were questloning was
the leadership that has come to rule
Punjab for some time alternating between
Congress leaders and Akali leaders Even
now 1 read in the paper that one Mr.
Prabodh Chandra, supposed to be a leader
of the Congress Party tn Punjab, commitied
to everything revolutinnary on earth, does
not know the difference between left and
the right. He asked, what is this talk about
the left and the right 2 1 do not know.
But such leaders we have got It is they
who have made a mess along with our
Akali friends. My Akah friend spoken in
keroic terms, I must say. But it is very
difficult to win the heart of a lady, as you
Loow,



-

149 Punjab Appropriation

SHRI SIDDHARTHA SHANKAR
RAY : You must have found that out in
your long expt rience

SHRI BH! PESH GUPTA : As far as
my friend, Mr. Siddhartha Shankar Ray
is concerned, he has been one of the
champion hear -winners 1n the couatry.

SHRI
RAY :
heart.

SIDDHARTHA SHANKAR
Incluling Mr. Bhupesh Gupta’s

SHR1 BHUPESH GUPTA: That
would be a total loss to her if her heart
was not won | am aware of the fact there
is one noble heart, one kindly heart,
one effectionate heart, a heart that never
feaves him. Now 1 need not go 1nto this
any more,

As far as P njab is concerned, as far as
Punjab’s heroism is concerned, that was
not 1n quzstion We were questioniig the
leadership. We were not artacking the
Government as such. We were telling that

certat1 things should be done We were
expressing our doubt. She may not like
my word polirically. But what shall I

say ? These are the days of many muni-
kins, miniskirts and what not. But when
they enter the political arena, what they
mean I have yet to understand, Butif
by muschance 1 used a wrong expression 1
am very sorry for it, But by ‘political
meneqg 1ns’’, I thought, the beauty mn 1t you
will understand. As far as Punjab 1s con-
cerned, there everything has been messed
up and we were criicising the Punjab
Government. We were expressmg doubt
as to what this Government will do now
that 1t has got a chance to do better. The
honourable ladv Minister launched an
attack on all of us, she has attacked every-
body What kind of crime have we com-
mitted ? After all we were criucising the
Badat Mimsstry and the bunghing comnmutted
by Congress Mimsters earlier. 1 think
that should be gone mto. As far as other
appropriation part s concerned, we need
not say very much. I do now know why
she said something about the Governor,
After all she comes from a State, U.P.,
which has produced a whole bunch of
incompetent, Inept, useless and absolutely
disgraceful Governors . . . -

SHRI MAHAVIR TYAGI (Uttar Pra-
desh) : 1 protest.
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SHRI BHUPESH GUPTA: ,..
spread over the country. I think she

should be a better house-keeper of Gover-
nors than we can over expect her to be
having produced so many Governors from
that region  Fach one of them has proved
in his own way ntterly ncompetent and a
defimition of what the Governor 13 like in
our coantry. Thereforzs, we criticise ani
ask for the ab>'tuoa of that post. As far
ast e Czatre 15 concerned, we need not go

mto it nd>» here. As I said hers, this
Procla nation was esseatial, It could not
b: avoided. 1 do not agrees with my

friend, Mr. Rwynarain, This Proclamatioa
has become essenual because Mr. Pavate
has disso ve the Assembly. What are we
to dv now ? Surely T cannot send Mr.
Ryjnarain with an army to capture Puijib
and keep it in his domun. After all he
has won the battle of Lucknow even as he
has lost his battle 1n Allahabaj Tnere-
fore, we do not think in terms of another
battle of Panipat, whether this way of that,
So President’s rule had to come and it has
come. So make the best use of it, make
a good bargawn of 1t. That 1s all we want.
Therefore, our suggestion should be taken
into account. My friend> said Punjib agri-
cultural labourer gets Rs. 6. Good that
Punjab agricultural labourers are getting
Rs. 6 each. I wish they got more. But
why should the Punjab landlords have so
much land conceatrated m their hands and
why did the Akall party waich was in
power encourage them and encourage these
landlords to beat up peasants and carry on
all kinds of oppression including social
oppression in the countryside ? This 1s
what we are questioning  Punjab peasantly
should certainly get more. We are proud
of the abulity, the industry, the devotion
and the capacity of the Punjab peasants
for hard labour. Nevertheless they are not
being put to proper use 11 many ways,
Take, for example, the industries, Why
are mauy of them closed today ? Why
cannot they be run? Why did not the
Badal Government do anything against the
mdustralists who arbitrarily closed down
the factories theieby creating a kind of

orists ?  That should be gone into, Why
have the Haryans been treated in this
collous, brutal and boorish mainner all

these months under the Akall rule 7 That
should be explained, Surely the Govern-
ment should go 1nto this question.

Now, therefore, 1 say these are the
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1Shri Bhupesh Gupta]

matters to be gone into. T have a feeling
that Strimati Sushila Robtagi will make a
good talkarive Minister in these benches.
She cannot be made a good Minister unless
the policies of the Government aie chang-
ed. For what ske could not be blamed.
So far as words are concerned, her words
are as charming as she herself is, No
doubt about that. I do not know which
one is to be preferred. Sometimes I am in
that dilemma. Should I prefer the persons
or the words 2 But I found sometime ago
that she was carried away by her own elo-
quence. It is good that sometimes we get
such speeches from the Treasury Benches.
It is a heartening experierce because things
are vety dry there. It is mostly Sahara
there. Whenever we see a little oasis or
life ia that desert. we feel happy. We see
Shri Debiprasad Chattopadhyaya who is a
new entrant the e. Shrimati Sushila Rohatgi
a'so speaks well. We are happyv. But |
would only request that they should match
therr speeches with actions and for that
leadership must come from the Prime
Mimister. There is the Council of Minis-
ters. 1 do not know where it exists except
in the book of the Constitution and in the
bunga'ows for which we pay, If it is a Coun-
cit of Ministers consisting of young peovle,
the Council should meet frequently and dis
cuss frequently, The leader’s duty is to get
opinions from the younger people and trv
“to tcanslate or formulate policies in the
light ot th» opinions expressed. And they
can be transmitied to the younger genera-
tion. Threre are only Cabinew mectings.
But there is no meeting of the Council of
. Ministers.  Now we heir ol a new political
commiitee of the Cabinet. The term
‘kitchen Cabinet’ has gone. Many young
peop.€ are coming to the Government.
" Dr. Debiprasad Chattopadhyaya is there
" Shri Om Mehta is there. They are ah
young Minsters. [ think it wifl be a good
thing if the Prime Minister, at least once a
month, arranges such a meeting of the
Council of Miausters. This 15 a good
suggestion {rom an old man ...

AN HON. MCMBER : With a young
heart.

SHRI BHUPESH GUPTA : Abou’
that muny people have doubss. It will

- -be a good thing i, the Pume Minsier, for

[RAJYA SABHA]
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example, calls every month a regular meet-
ing of the Council ot Ministers including,
of course, the Deputy Ministers who are
also members of the Council of Ministers
and d'scusses  policy questions  with
ttem and reviess the working of each
Ministry and asks for suggestions from
them. not only in regard to their own work,
but in regard to the working of the Govern-
ment as a whole 0 that a collec'ive team
develops in the Council of Ministers. 1
think that will help . . .

SHRT A. P. CHATTERIEE (West
Bengal) : One question. Considering the
number of Ministers, Ministers of State,
and Deputy Ministers, if the Prime Minis-
ter were to call a meeting of all such
Ministers, will it be a mecting or rabble ?

SHRI BHUPESH GUPTA : Tt depends
on whether you are present there ot not.

SHRI A. P. CHATTERJEE: 1 am
not fortunate enough to bz present.
SHRI BHUPESH GUPTA: I am

quite certaiv that my friexd Shri Arun
Prakash will se¢ thit it won’t be a rabble.
I make this suggestion because o.herwise
bureaucrats will take the intuative. | do
not like Ministers to read out notes pre-
pared by the bureaucrats, Let them formu-
jate their policies and let them prepare their
speeches., Some of them can speak very
well. Surely 1f they prepare well and
arply their mind even to policy formu-
lations, they can do very well. Let them
do so and th: Prime Mumster should take
mittatve. It should not be a coterie of
four or five people, who are ageng.
Feople say 1hat Piime Minister 1s the
only man and all others arc won.en., I
do not accept that suggestton  These
are  wrong suggestions, Sir.  Therefore,
L say, Sir, that these young people are
there and they shouid be developed in the
art ol leadershup, Their views and ideas
are relauvely better and they show greater
responses 1o the prompling of the masses.
50, it 1s necessary for ihe person, at the op
of leaderstap, 10 see that this is property
brought in, given shape in ieim of pulices
«nd U be avioural patceru of the governs
fuent us @ whoe.  Lhat 1 why 1 say, let
tem y this procedure of uouthiy meet
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ings of the Council of Mipisters instead of
invitirg the Deputy Ministers once 1n a blue
moon to give them some tea The tea may
be good or may not be good.

MR. DEPUTY CHAIRMAN: All right
please conclude.

SHRI BHUPESH GUPTA - T want that
collective approcch and 1f you have such an
approach, I am sure, even out of these
Bencles scme peop'e may shape out
to be good, may shape out in a better
way.

MR. DEPUTY CHAIRMAN . That is
enongh, Mr. Bnipesh Gupta

SHRI BHUPESH GUPTA - So, Sir
all ttat I say 1s only a friendly advice from
an old parliamentarian since the new ones,
I find, are coming and occupying the
Treasury Benches and adva cing in a me-
nacing direction and spedak 1n a menacing
way. I hope tie advice will be taken be-
cause, I find ind I am observing, the
speeches made ty the Minssters. . .

MR DEPUTY CHAIRMAN :
conclude now.

Please

SHRI BHUPESH GUPTA : When they
speak ex emrore, they fare beiter and wlhen
tl ey speak with the help of the rotes of the
buresucrats, they are hopeless, they are
soulless, they are lacktng in larguage, lack-
Ing 10 passion, lacking in sentiment, lacking
1n 1deas, lacking in everything  When they
sreak extempoic, under provocation by us,
they shine.

SHRI G.A APPAN (Tamil Nadu)
Mr. Deputy Chrairman, Sir, 1 take this
opportunity just to vot gratulate the Deputy
Mmicter 1 ent1 ely agree with Mr. Bhuresh
Gupta that she 1s a blooming and flowering
Minster. . .,

( Interruptions)
MR. DEFUTY CHAIRMAN: Not
blooming, . .
SHRI G. A. APPAN : Mr. Deputy

Chairman, Sir, I can only say that 1n spite
of his eloquence and torreutial rain ol
spesches and extempore speeches, not de-
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pending very much on the figures eiven by
the bureaucrats, in the words of my friend,
she has miserably failed to mention or
ars er the allegations or tle roirts rais-
ed by most of our Members reparding the
sufferings of the Scleduled Caste people.
That was the only thing I wanted to sav .,
(Interrurtions) ., She did not say anything,
Ycu know, Sir, in the words of the Minis-
ter, Purjab is the granary of India  They
have shown their nett'e, therr hard vork,
tl eir perseverance ard tlewr sirc riy, 1n tre
green revolution in wheat production 1n the
who'e countrv which has helped our food
production 1o a great extent But, 1 spite
of all that, 1t 1s a pnty that such a lad re
port ard remarks shtou'd be con ing tefore
this House about the treatnent that the
people at the helm of affairs have been met-
ing cut to tli. peor Scheduled Caste and
the landless labcur Mr Deputv Cl airman,
Sir, 1 also learn from the speccl es today
that there are so many wealthy landlords
tl ere and they began to s ppress and ex-
p'oit thz poor reop e, the ldrmers, who are
tte pivot of food procuc 1on, If that Le the
case, why not the Government come for-
ward to 1nstiture Jand cerings say, of at
least ten acres per head ? The land there in
in tle punjab 1sso leri1ea d 1 o bloom-
ing also Wi h all these things, I think the
Government of Punjab should have shewn
a better way and should not |ave come to
stch a pight to be mentioned In the august
Hcuse of Farliament hike this Mr Deputy
Ciairman, Sir, when many thins have
been said agamnst the explontation and tte
sufferings ot the Haryans, one thing 1s very
clear here.

According to Elaya Perumal Committee
Report, the population of Sciedu ed Castes
10 Puniab 1s 2) per cent in the 195! Census,
But 1n 1961 Census 1t is 20 rer c«ent  The
fcruaty of tle Schieduled Custes 15 grea er
than that of otler peopie  but in spue of
this 1t 15 @ pity that when the populauon of
all ochet peonte has been incieased yiar
10 year, here tlewr porulation has been
curtailed by 1 per cent bewween 1951 to
1961,

Mr. Deputy Chairman, Sir, on pages
372 and 377 of the Perumal Comrmitice Re-
port, the representation ot Sci eduled Castes
in the Punjab is given. It 1s very patl etic—
no wonder, 1t 1s equally pattetic—like the
affairs which exist 1n the Ceniral Govern-
meatl Services also,
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[Shri G. A, Appan]
Mr. Depaty Chairman, Sir, the Central
Government is no better in their affairs

with tre Scheduled Castes in abscrbing
people in Central Services. On page 257 of

the Report, the representation of the
Scheduled Castes in the Central Services
is given. It is 1.77, 3.25, 886 and

17.94 of the total
compared to 1.18,

in the year 1966 when
2.38. 6.95 and 17.24
in the year 195) in Class I, II, III and
1V categories, respectively.  Mr. Deputy
Chairman, Sir, is it not a fact that the
different classes of Scheduled Castes from
20 t2 30 per cent of the whole poepulation
of the country ? What is this ? Are you not
ashamed ? For the last three years I have
been telling these people: Please don’t pay
lip sympathy ; pleasa don’t shed crocodile
tears ; be honest ; at least be a little meagre
in your prom'ses ; don’t promise too much
and try to deceive us. Recently, the Prime
Minister has increased the percentage of re-
presentaticn for Scheduled Castes from 15 to
174 per cent. What are you going to do
with things like this ?

From the very teginning also I have
been telling in the higher ranks ths repre-
sentation 1s so poor, In the Governors, in
the Ambassador’s cadres, and things like
that, there is not even one Scheduled Caste
person. Why don’t you put a person like
Mi. Jagyvan Ram as Governor, instead of
keeping liim for 20 years like this 7 Mr,
Deputy Chairman, Sir, why not fo put a
person like Mr. Sanjivayya to go and take
rest there ?  When Shii Sri Prakash was the
Goveraor in Madras, he said that a Gover-
nor’s job is a pleasant job. 1 do not think
it is a pleasant job  Practically, a Governor
has 1o be guided by the parly in power or
the people there who are in charge of the
affaits. Mr. Depuly Chairman, Sir, 1 do
not think that anybody would aspire or be
enamoured about the Governor’s job. Many
people have been coademning Governors.
Governorship 1s such a big institution,
Ol course, it is a costly game and a costly
jewel, and not of any use. Rather than
keeping this costly jewel without any practi-
cal, constiuctive work, why don't you give
them the job of a Lokpal or Lokayukt so
that they can do appeal work, so that they
can be the guardians against all the in-
justices that are being done.

Fortunately, in Tamil Nadu, we have
had very good Governors, We had the

[RAJYA SABHA]
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Maharaja of Mysore. We had the Maharaja
of Bhavnagar. We had Sardar Ujjal Singh.
And, Mr. Deputy “hairman, Sir, I am very
happy to tell this House that Mr. K. K.
Shah who has very recently gone to Madras,
is trying to put his voice as to how to im-
prove ti.e facilities to the common man and
to improve the revenues also.

Mr. Deputy Chairman, Sir, I submit
that in a poor country like ours both the
institution of the Governor and the insti-
tution of the President should rather
g0.

MR. DEPUTY CHAIRMAN : That
will do, Mr. Appan.

SHRI G. A. APPAN: What is this.
Mr. Deputy Chairman, Sir ? I come from
a Party and | am now speaking as a mem-
ber of that party. Other Members speak
for twenty minutes and thirty munutes and
you will not allow me even ten or fifteen
minutes ?

MR. DEPUTY CHAIRMAN: You
have taken thirteen minutes, Mr. Appan.

SHRI G. A, APPAN : 1 think U have
not spoken for even seven minutes. Any-
how, Mr, Deputy Chairman, Sir, rather
than go on talking things like this 1 would
request the hon. Minister to please send a
delegation of parliamentarians to go and
enquire into the condition of the Scheduled
Casics and the problem of explottation of
the landiess poor—they are mostly Schedul-
ed Castes--by the landlerds there, and to
distribute the surplus land over and above
ten acres per family to the common people
who have no land and also try to develop
the spirt of cordiality among different
sections of the people in that part of the
country, and also see that the bad name
that the Government and the exploiting
people there have been getting now is
rooteu out altogether. If they could do all
this, they will earn a name, a great name
than the architects of the green revolution
there.

MR. DEPUTY CHAIRMAN : Shri
Nawal Kishore.
=t Aaer fFAIT (ITT S37) : 99-

gurafg oY, &4 saraw § fedr fafaeex
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FIHE T W3 = W g3 F AT AR
sad foar & a7y amd v g afrw g3
o fowraa g @ ag fF ag oot o &
USATTAW S § G sarar gaifaq o€,
SgiA Fgr gmarg fran,  aqfs sast
frrg faara sad AT frat aT ag ad

ot TATEm (S9T 989) ¢ TR
qT e =Y |

Al Faw f@are : gEw F1§ wmad
St 74T § 1 A gw ag fasaa a9
1 9%3 dar g% |

I I 1T FY agd AT FF
fFagagwag g 5@ agrada & g
s § 93-33 959 gAR 3T F ;A
g o1 guFl I1F HAIET AW F FATAT
arfed | ST 73 N fasraq o f5 g1
S AT ¥ 939 987 dase IFT ardf
fear § sufad 57 atw oY 5 gg § 3y
§F A4 %Y g TIgAr § OF 9y warar
iz adr fas, 9% il A A A
X fadesy I9 ggq H, A6 9T ¥,
A ¥ gz Jid G g tF JAar A
#azz #ret a1 = fzar &, IFT AR
¥ fad § Aax ¢ afs @Ay TR
g W A FAr Afge fF 2@ AT &
@a g sqrar Paedardr o gy aidd
A aF g | g fasa & wg §, IIF
S H, 93F AW ¥ IET ¥ SrAr A
Fg it asft wf &t gg W T waAr
a1 gq fF J7ar §7 g2 WY gz agy
ard) Noxs IO &F 7y & =77 FgA7
g fr fas & 1y St faeard 9w
qrff & T § gas fAwn Sy
saraT P Y qr a9 9% fF Q-
q1%, 95T FTFaT, T8 T A {5 AR
Fer W datz swar 3 foar g sw
#1 W gay g fr fecdt fafawe arfgar
N wT ¥ Y I Iear F& FAAL AT
H) a3 TAegdes g¥, 93 98 N § D

3
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§ waddz A FIW FOE AT ATH
AW & a1 FF IAFT Aqr A AT ag
TT AT IFA T ST GFT ATTANA AT

st dta wz e (fagre) ¢
T |

it qaw fEntT o S gf, am Tar |
g TF IAE FT AT ...

Y ug A AN (IAT WIW) ¢ ;9
ZIog AT § )

off 7w femiv @ FATT ¥ AYF
FxTr ST o F ozEfAg B2 9z Ao Ay
wAEF 1 a7z F at A g ag
fadgT &xar g f5 og =rvsr asar
At @ AT g & =y #1 e gd
AT 9T WA T F | WAL WT &
ZAT & I T AAAT 93 AY IF T
FY L@WIT FIX w1 FFeqqrdy ATy
a3 992 G1EA GIHIT &F AFEFU A G977/,
A4 TFTHS FT 48 92 Z | T g9
> FNE aNA FT 8, 9 geied) 7 &,
stqr asE agh adr a7 I K 39 grIq@
& A7 9T FT fgar 1 37777 39 AT
F TR T SqTar FgA FT 7 A0AT § A
ag 991a W faurd qar § feesq 5@

FAT | 937 AT 395 fAg gar s o @
qT FT |

ST aF WafoFA Fril FT 47 g,
# us faqz & gen w11 | = FST FT
a8 AT Jaara F T F A Y,
IaF AT F QL H, wATAT AN GAH
15 fasrag afr faarr g% fegw
FOAFET ST & Ie7 7T 7 f5 3 371
#fzq & gafsfa §, g arizz adl
gATAN, TIA T2FEE A FATAT | UF
w@igd TEIA IAT HAW F AFAT AT
FATAT, UF €755 TFEIA AAE F A4
F aarar | fag qidf § ) a7 g I9F
faq ag gafas =& & fw Mar-der 7w
FEAT-FEAT L | HITHT F5 F F1E w2-3F
Y FI0AT r-59 St favraa A §5 fag

SRk
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[’;ﬁ' 7w frae]
24 5 ez F WL A AweT § ferfy
gz g o T grfrs a3 & f5 N
FUD TIAT F AT AIITIT F I
g & 39 fen i Arg, 77 AIF ITA
feqrd £ A% AT FY F13 WE FEH
AT |

¥z F ;ETA A QA ATT FET
qsrs § S gIFEy FAAY § g7 fa v
¥ ITEICF TAIXFT WA I@FT P, UF
et T 1@ &, 5 37 7 a73fw fieis
ferrsrg o & wrar w3ar g, A fFowa
qHieET T AET qATT & [T 4T § Al
frga:ft Y Y Paeord 35 agm &
A & R gl w30 ga ma g f
K& g FATg Y AZ F--UTAREW
ST AT wgr ARF @ oW A SArEr
srAar g —zafaw e #war g fF
g w9 A waara § FAafal
fegra gx & a1 o 730

g F g1 gafa Y g, ad A3
T FEr g, 918 9g AT 7 g, Wwg A
F g afsq agr fasigg ag ¥ 5 aras
IR A 9T F Fy fga av samr
groga far, 3g 9T A8 fear, gas
nama 7z & fF W Awaw YW QT
qantg #, § J1a7 AT § TIANTE IR
g% FT3 &Y Aiforr 9T AR aqdT A
zg avg ¥ fgIrrg s

sifgdr a9, wgr ax gfewat &1
e #, 97T qvrfant 6T frasar A

ar ¢ & |owAT g I awe & fvae
# @Y ar ufufasgas & args @A @,
&z vy a7 ¢ fF 918 gara 8Y 912 gA%
sy g, wEr a® gfeadt F wfrwe g
IaFY =7ferg Frar o ot Sar fs ergi-
faea fifrarar ¥ oo goir & 94T ge@ew
afads ¥ adx qu Frar srar :ifzo, =g
qg FTI15F F AT MW FE 7157 3Y 1 78
ST agd & aid gt § afqura § avdw
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| vy Y, 3 AR T A A afey 3 e

fafegrsT A w21 Al ¥ Fraifoey
A8 g § A FAT ITR A 07 AT
frr o &Y & AawAr g R oAwraR
T FEITITY STTT AY FTA ATF -
Ygr g ArgT Ar Aw A

FATAS ST F F A F AFAT I
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T wgr fF ag oar3 &1 7€ a5 NI 52
ST UF A F qr7 FIT AT AT A
STT AY TIAT 4T 992 UF I 8§ FiF
9% qFAT g AT TF F°X ¥ A 9T 3471
arifrarg AFT 3?7 G T3 qIgr
g anfs fraaTrsar .13 T F1 Ay

fatr 3a4t &Y sarar fasray W Ay
gir |

6 P.M.

SHRI K. P SUBRAMANIA MENON
(Kerala) : Mr Deputy Chairman, you know
the Buljet of a State is being discussed in
this House,

SHRI A. P. CHATTERJEE : I am on
a point of order It is six now and the
House was to sit till six.

THE MINISTER OF STATE IN THE
DEFARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT/
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gadta s fawm @ar Ataga 69X
qftage  werm N Twd @
(SHRI OM MEFTA) : Even beyond six.

SHRI A. P. CHATTERJEE : We have
never agreed to it. I think this discussion
must be continued tomorrow.

SHRI OM MEHTA : No.

MR. DEPUTY CHAIRMAN : It was
decided in the Business Advisory Commi-
ttee.

SHRI A. P. CHATTERJEE : The Busi-
ness Advisnry Co nmittee may or may not
have decided som:thing, we do not know
but actually was the advice of the Com-
mittee placed in the House ?

MR. DEPUTY CHAIRMAN: Yes. It
was laid before the House. We had an-
nounced the decition in the House that if
necessaty we will have to sit beyond six also.

SHRI OM MEHTA : They cannot have
it both ways. They speak for hours to-
gether and then they say they will not
sit.

SHRI A.P. CHATTERIJEE: That is
our privilege. The Chair is there to pull
us up if we speak for long. The parliamen-
tary bulletin if ycu have read it, only shows
that we can sit up to six and not more than
that.

SHRI AKBAR ALI KHAN (Andhra
Pradesh) : Even after six.

SHRI A. P. CHATTERIJEE : You must
seek the permiscion of the House and if
you have not taken the consent of the
House to sit beyond six. . .

MR. DEPUTY CHAIRMAN . When it
is decided by the Business Advisory Commi-
ttee, normally it is not necessary. If there
is no decision of the Com nittee, then we

generally take the concensus of the
House.
SHRI A. P. CHATTERIJEE : The

Committee cannot ride roughshod over ihe
J.'Iousev
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MR  DFPUTY CHAIRMAN
hate coasulted almost all
parties. . .

we
the political

SHRI A. P. CHATTERJEE : Our Party
has not agreel to it We were not repre-
sented even in that Committee I do not
know of other political par'ies, You said
‘almost all*. The point is whether the House
has given p:rmission or not.

MR. DEPUTY CHAIRMAN : It was
announced in the House., It means the
permission of the House is there.

SHRI A.P CHATTERIJEE : We are
not interested in seeing that the business of
the Government is disposed of as early as
possible. We a-e interested in seeing that
the House should sit only up to six be-
cause that was the announcement which
was printed in the bulletin. If anything
else was decided, that has to be done with
the consent of the House and not in this
fashion. You said ‘almost all the political
parties’.

MR. DEPUTY CHAIRMAN : It was
announced in the House and it was later
on published in the Parliamentary bulletin
also, dated June 16, and it has been men-
tioned that the House will sit up to six
daily and beyond six as and when necessary
according to exigencies of work.

SHRI BHUPESH GUPTA : You have
read ‘as and when necessary’. We think it
is absolutely unnecessary.

st Trstareraer ¢ s, st et A
oY cargee IITAT & 949 & quaar 4gwa
g1 @ AT gAET AT F AEFR g7
Zq A A1 arsg # fF I3 6 ¥ IF
&= =1 g & @t 99Q SqEr 37 A
qrEAZTHIAT TG & )

st gaawafa : FTHEIT AT AN G,
oY gAR §, €I AT |

st wnoam : Rfad sfom, 6
gy & w0 ow fgaz N e dar @)
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[+t TmAT)
qEHTa qeT gz Fg a%ar a1 & 37 w1
qug 937 fear sty ) AT S 6 G AAT
N gIFQ qur AT S FIFG AT AGT
et 7Ef & S ag g 9% fF oaw www
agr Qfay | & 5w ¥ 77 FgT WA §
& =< gw @l s aryg. ..

SHRI NIREN GHOSH : (West Bengal) :
Mr, Rajnarain is correct on this point.

Wt TAFATRIAT © JIL ZW FGLT AT
AT TAT FT FAET AIET & av qAT AL
2 | WT H GSWIT §ULNT qAT FY AATAT
Ay N FAT I AT @ & qOU
qaTey | AN WY HT FAGT G
TR ifFwaagT 6 g qF dsdr
o7 6 g% qF  &FT AML ATTRIAFAT

gitg Bt & f5 geA M Ak 2 A 6
T9X F qF FIE NEATT AAT AAAT G
srar @ 6 qen & gmm ayww F fad

qGAT T | TF GAT AT T FFAT §,
aTAT ang gfrsr AT aQaT 97 FFAT §

SHRI A. P. CHATTERIJEE The
House should be adjourned now. Whether
the House should be continue now cannot
be decided.

(Interryptions.)

MR. DEPUTY CHAIRMAN : Order
order please. I am in the hands of the
House.

SHRI RAINARAIN : No, no.

MR. DEPUTY CHAIRMAN : Let the
House decide whether tley want to sit now,
What is the gen:zral opinion or consensus
of the House ?

SHRI A. P. CHATTERJEE : It cannot
be done now.

SHRI NIREN GHOSH : It cannot be
done now.

[RAJYA SABHA]
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st AT - oA o gEha
ST FY TN1F WT AN § | WY AN
fadea & fF T ga5T gOT W qHF
gAY § | 98 95qT9 6 AT F TEA AT
aifed a1 1 gz geary 6 AW F TEX W

FFAT 9T, 6 I3 &F 17 TN |
SHRI BIPINPAL DAS (Assam) : The
Hou e should sit longer.

SHRIMATI YASHODA REDDY :
(Andhra Pradesh) : Mr. Rajnarain is right
in saying that we should have got up
earlier to raise i1t, but may I draw your
attention and also that of Mr. Rajnarain to
the fact that two minutes before six, Mr.
A. P. Chatterjee got up. . .

SHR1 A. P. CHATTERIJEE
six.

: Just at

SHRIMATI YASHODA REDDY : It
was going to be nearly six. At that time I
simultaneously got up to catch your eye
for moving my motion, with the permission
of the Chief Whip. I was going to move my
motion, but you ncver caught my eye unfor-
tunately because at six o'clock they had
already raised it.

SHRI A. P. CHATTERIJEE Before
that Mr. Menon got up and spoke some-
thing. I wanted to say that it was past six.

SHRIMATI YASHODA REDDY : Two
minutes before six I rose to catch your eye,
but you were Jlistening to Mr. Rajnarain
and Mr, A. P. Chatterjee. Now, you must
give me permission.

(Interruptions.)

MR. DEPUTY CHAIRMAN : One
minute please. Order, order. In this House
we have been following the procedure that
whenever we wanted to sit beyond six, it
was not necessary at all to get the permis-
sion of the House. We have sat even after
six for half an hour or one hour without
referring it to the House. Now that Mr,
Chatterjee has raised an objection I am
referring the matter to the House., If the
House wants to sit beyond six we
can sit, If the House does not want
to sit now, we can adjourn. I would
like to have the opinion of the House
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whether they want to sit or they want to
adjourn now,

SHRI OM MEHTA
discussian on the Budget.

We can have

SHRI NIREN GHOSH We must
have adjourned at six o’clock. We are al-
most talking out of order.

SHRI BIPINPAL DAS Let us not
waste any more time. Let us proceed with
the business.

MR. DEPUTY CHAIRMAN : All right
Mr. Monen, please.

SHRI NIREN GHOSH After six
o’ clock, how can we speak ? The House
should adjourn now.

MR. DEPLUTY CHAIRMAN Mr.
K. P. Subramania Menon.

SHRI NIREN GHOSH : The House
should adjourn, now.

MR. DFPUTY CHAIRMAN : Mr.

Menon, you do not want to speak ? All
right, Mr. Sen Gupta,

SHRI NIREN GHOSH You decide
first whether the House should sit or not.

MR. DEPUTY CHAIRMAN : 1 have
pointed out that normally when the House
wants to sit beyond a prescribed time, we
continue. Sometimes we put a formal
motion before the House and we prolong
the sitting. The Business Advisory Commi-
ttee has decided that we have to sit beyond
six o’clock if necessary, When we find that
we heve to finish a certain business on a
particular day, we sit beyond 6 P. M. When
we decide to sit, normally there is no such
motion before the House ; we continue our
business ; it concinues till we finish it.
Today we started to sit after six also. Mr.
Chatterjee says let us adjourn the House.
Naturally I wanted to take the general opin-
ion of the House so that at least we finish
this business. So 1 am proceeding. . .

SHR1 NIREN GHOSH : Normally we
migh! be also interested in continuing the

[22 JUNE 1971]
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House if it is interested in continuing the
business Sometimes it does, that is ano-
ther matter. When we are not interested even
from one and a helf hours before, we made
it clear, many of the Members made it
clear that we do not want to sit beyond
six.

MR. DEPUTY CHAIRMAN : This was
the first time Mr, Chatterjee got up at six

o’clock. Nobody else has made any such
reference earlier, at least not since I am
here.

SHR1 NIREN GHOSH : Yesterday also
it was understood. That being the position,
after six o’clock if you take the opinion of
the House, it is out of order, and as Chair-
man if you insist on that, then I wil! be com-
pelled to ask for a divisioa on this question.
I say ‘no’, it is not the opinion of the House.
Let the House divide. Let us have it that

way, Icall for a divis'on. Let us have
it that way. Let the opinion of the House
be taken.

SHRI BHUPESH GUPTA : The inter-
pretation you have put on the practice is
not correct. We have very often sat longer
than the fixed time, but it has been always
done by the consent of all, without any-
body dissenting. Normaliy the practice has
been when you want to extend the meeting
beyond a certain fixed time, you find out,
and if there is difference, you say, all right,
let us adjourn. If there is agreement, no
dissenting voice, generally we proceed. That
is the convention. The convention is not
that we should decide it by division or
decide it by a majority. If that is so, what
happens to the quorum ? Somebody
challenges the quorum, then you will say
“I put it to vote for majority 2 You do
not judge such things in this way. If any-
body challenges quorum, you stop the thing,
you adjourn,

SHRI AKBAR ALI KHAN : Shri Bhu-
pesh Gupta is forgetting that the Business
Advisory Commitiee had decidcd that we
would sit after six also.

SHRI BHUPESH GUPTA : The diffi-
culty with my friend is he is only half a
century late in everything. That much we
know ; what the Business Advisory Commi-
ttee discussed, decided, reported, everything
has been settled in the morning. We are not
satisied. We are already ahead of what
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[Shri Bhupesh Gupta] -
the Business Advisory Committee decided.
If the Business Advisory Committee’s deci-
sion is sacrosanct, you have already vidated
it even when sitting in the Chair. There-
fore, you are stopped from ruesioning this.
The entire question does not want to sit.
It is not one or two. We all on the oppo-
sition do not want to sit. Will you decide
it by majority ? Division will have to be
there anyhow, but will you decided it by
majority ?

I leave it to your good sense, Mr,
Deputy Chairman, to settle the matter your-
self suo motu, instead of asking us to divide
on this. I think we can retire today, we
can adjourn. We can think over it better
tomorrow. And let our Ministers have a
little more time and rest. They are tired.
Therefore, let us sit. And Mr. Deputy
Chairman, you are also tired.

ot siterwg et AG iy FE ey
LR

SHRI KRISHAN KANT (Haryana) :
Only this morning you came. You are
tired.

SHRI BHUPESH GUPTA : Mr. Yajee,
he is of an untiring type among the
Congress people.

SHRI OM MEHTA : I would appeal to
Shri Bhupesh Gupta, Shri Rajnarain and
others. Let us sit for a few minutes more
and pass this Bill. We have already excee-
ded the time.

SHRI BHUPESH GUPTA : Mr Deputy
Chairman, we have very great affection for
Mr. Om Mehta. Mr. Om Mehia should
not try to exploit our affection. We have

[RAJYA SABHA]

all very great affection for him. Therefore, |

Mr Om Mehta. Minister for Parhamentary
Affairs, should not tiy to exploit the aff.c-
tion for a wrong c.use. Tlere are many
good causes for which he can exploit us,
and our affection is given in abundance to
you, Mr. Mehta, But do no uy to rub us
in the wrong way and mus.se our affection.
So, Mr. Om Mehta, Minister of Parlia-
mentary Affurs, should also «giec that to-
day we adjuurn.  You will rot get unyw ere
today Mr Liputy Chauman, pich up your
own courage. Uttar your final jucgment
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on it. Why are you dependent, on us. You,
in the Chair, are very powerful. You should
realise it.

MR. DEPUTY CHAIRMAN : As point-
ed out by Mr. Om Mehta, why don’t you sit
for some more minutes and get it passed ?

SHRI NIREN GHOSH : Sir, you do
not look that side.

MR. DEPUTY CHAIRMAN : I am al-
ways looking at you.

SHRI BHUPESH GUPTA : I can un-
derstand that—that side is not attractive. 1
do not blame you. Now, Sir, you decide.
You have the feeling of the House. The
feeling of the House is that it is very badly
divided.

MR. DEPUTY CHAIRMAN Not

badly.

SHRI BHUPESH GUPTA : Very badly
divided.

MR. DEPUTY CHAIRMAN : Not
badly. 1Itis divided, but not badly.
SHRI NIREN GHOSH : We under

stood that it would adjourn.

SHRI BHUPESH GUPTA : Sir, it is
still a minority Government in this House.
You do not have a majority here. Have
you produced a list of 121 Members to the
Chairman ? No. You are here in a Minority.
You have the sufferance of the Opposition.
You are a munority, it is a minority
Government in this House. We sustain you
by our kindness. So, I say, Mr. Deputy
Chairman, you summon your youthful vigour.
Your voice is absolutely sound and I think
the decision will also be equally sound.
So, Let us adjourn...(Interruptions). You
know very well. You are an inteiligent man
who can anticipate. I am suggesting to
you—Mr. Rajnarain is waiting to obstruct
the debate. [ am in half sympathy with
him. Therefore, you will not have the de-
bate today.

MR. DEPUTY CHAIRMAN : It is
only a question of a few mijnutes. To-
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morrow also you will get more time to
speak on a m-asura...

SHRI BHUPESH GUPTA : We cannot
be accommodating to the Government
when the Government ignores us in a parti-
cular matter, namely, the Bill that we have
been asked to pass. Surely, in this period
tension will grow and it is for you to see
that the tension is lessened. If the Govern-
ment did not Fave that Bill, we will...

MR. DEPUTY CHAIRMAN : But
that Bill will s'ill be there.
SHRI BHUPESH GUPTA : 1t will still

be there. We will register our resistance at
every point. ‘Therefore, from now on we
wish to continue this, and you should an-
ticipate it. You should come to the con-
clusion that there will be pendemonium
here but there will not be much of debate,
Therefore, why waste your time and our
time, and even more precious time of the
hon’ble Minister ?

MR. DEPUTY CHAIRMAN : Mr.
Minister, what do you want to say 7

SHRIMATI SUSHILA ROHATGI: 1
am extremely grateful...

SHRI OM MEHTA : It was your deci-
sion to finish it within one hour and we
honouring your decision.

st stndle warg AT (RAEATA)
AT T A A oY A B G7q F gAY
¥ qrsgafy & Negraa 9 9 T @
I &) = Agar o &7 =g ot fF ooy
w7 AEy Y Fgd Foww & ozEEw
9 FT &, ATKT TEHE FT I@1A A1
F fag zran, adi A1 9 g A g0
ST | F o IFRlN Tegafa F e
g7 9 fasre e AT, SEY o979 ag an
FT o7 FifgT 4r...
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=t o\ FgaAT : F AF qaT ¥ 19
fopar, sror gw A §. L.

A YHATTEW : 7T FH N F W
T & ?
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Y A9 WG qvg ¥ AIFY q1d A
T@T, 79y wgAw fgaw frar,,,

SHRI KRISHAN KANT : Mr, Deputy
Chairman...

MR. DEPUTY CHAIRMAN: Let us
hear Mr, Krishan Kant.

SHRI KRISHAN KANT : The point
raised by our friend is valid in the sense
that the Opposition Members do not want
to accommodate the Government. I can
appreciate that point also. The honourable
lady Member sitting- on our side wanted to
raise the question at two minutes to six.
She said Mr, Chatterjee himself raised the
question at two minutes..,

SHRI A. P. CHATTERIJFE : Mrs.
Reddy’s watch may be slow by two minutes,

SHRI BHUPESH GUPTA : I am very
sorry you are unnecessarily dragging Mrs.
Yashoda Reddy. She could not catch the
eye...

SHRI KRISHAN KANT : Let me
complete, You can speak later on. Mr,
Deputy Chairmen, the difficulty arose as the
lady Member pointed out that the Deputy
Chairman could not catch her eye. So it
was a question of catching her eye...

(Interruptions)

SHRI A. P. CHATTERJEE ;
other way about,

It is the
SHRI KRISHAN KANT : I am really

repeating here what she said, may be wrong
Eaglish or wrongly said...



171 Punjab Appropriation

SHRI K. P. SUBRAMANIA MENON
Krivhan Kant 1s making certam in-
This must be

Mr.
sinuations against you, Sir.
withdrawn.

SHRI A, P. CHATTERIJEE . This is 2
reflection on the Chauir.

SHRI BHUPESH GUPTA : What is
wrong therein ? I ao not think there is any-
thing wrong, Sir, on a point of order. We
are here to catch each other’s eye. And do
I not see you try to catch somebody’s
eyes ?

SHRI KRISHAN KANT - Mr, Deputy
Chairman, what I am appealing, through
you to the Opposition, is they may not
accommodate the Government. But there
it is due to the error of not catching the
eye by the Deputy Charrman. So let us
accommodate the Deputy Chairman and
allow him to put it to the House and
if the Fouse agrees, we can sit on and
finish the whole thing.

So, this error of catching eyes should
not stand in the way. The hon. Deputy
Minister 18 prepared to accommodate and
sit longer. Why should we object 2 When
Jady Members are prepared to sit, then men
Members should not object.

SHRI NIREN GHOSH : I support
our hon. Deputy Chairman. We have
konown him for long in this House even
when he was not Deputy Chairman but was
sitting with us. He does understand, 1
hope that young one gone astray, Shri Om
Mehta, will also understand. He 1s 1 bad
company. Otherwise he 15 a good man.
That 1s the whole trouble with lim. He
should also understand. What 1s the use
of passing this Appropriation Bill without
all of us ?

SHRI OM MEHTA : So many officers
from ihe Pupjab Government are here.

SHRI BHUPESH GUPTA On a
point of order. Mr. Niren Ghosh raised a
very umportant pomnt and my friend has
er plied that ofhicers of the Pupjab Govern-
ment are there. It 15 an insulting utterance.
Ofhcers ot the Punjab Government shall be
here as long as we want them to be here.
Are we to accommodale them now ? You
were asking us lo accommodate the treasury

[RASYA SABHA)
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benches. Now yon are asking us to accom-
modate the official gafleries, Sir. He said
it perhaps inadvertently. But I say, it 1s
clear that we are asked to sit longer not for
the sake of the Government or pariiamentary
democracy, but for the convenience of the
officers.

SHRI OM MEHTA  No, vo.

SHRI BHUPESH GUPTA We are
not prepared to do 1t The officers shall
remain here as long as we have not done
with 1t. Or, they can go. We have nothing
to do with them., We have nothing to do
with the Punjab Government officers. They
can go anywhere they hike, Timbuktu or any
other place. We are not concerned with
them.

st nAst e Qg (IAT 2 W) ¢
7g afgen wEET § 97 o I3 g @R

AT 38 9T 9T qEUd § W
HAIHT ITHT AT T Fg a7 347 TiEY)

SAHRI KRISHAN KANT : It may be
put to vote,
SHRI1 BHUPESH GUPTA , Sir, after

this if you have any sense of dignity, you
should get up and say ‘‘The House stands
adjourned”. Aie you to wait here for the
sake of the officers ?

MR, DEPUTY CBAIRMAN : That is
not the main consideration or the only
consideration or consideration at all 1t
was only a passing reference.

SHRI BHUPESH GUPTA : Suppose I
say anything, you will say *“Expunge 1t”’, or
“Withdraw 11, Let Mr, Om Mehta with-
draw his utterance.

SHRI OM MEHTA
of the considerations.
consideration.

I said 1t is one
It 1s not the mamn

MR. DEPUTY CHAIRMAN It 1s
the general consensus of the House that we

should sit longer and finish  to-day’s
business.

SHRI RAJNARAIN : No, no.
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SHRI BHUPESH GUPTA :
the Congress Members are with us

Sir. even

(Interruptions)

They are <itting here because of the fear
of whip.
(Interruptions)

SHRI G. A. APPAN : Sir, the honour
of the House depends upon the agreement
for one word, but not after so much of
wrangling It is just and proper, honest
and honourabl- that the Chair should be
kind enough te adjourn the House rather
than continue. (Inrerruptions) I would sit
even till 12 in the night. But after all this,
it is not dignified. (Interruptions} After all,
we have been acceding to his requests so
many times. .t least in the interest of the
officers who are married. unlike my
unmarried friends, let us adjourn. I request
the Chair to adjourn the House.

SHRI BHUPESH GUPTA : There are
many hon. Members in this House in whose
case if they are away from their wives, it is
goold for their wives. Therefore, that way,
I do not agree with you. 1f you are here
fonger, your wives are safer.

SHRI KRISHAN KANT: Now the
discussion is over  You can put it t> vote.

SOME HON. MEMBERS : No, no.
Adjourn.
MR DEPUTY CHAIRMAN : Please

sit dcwn, everybody. We had allotted only
two hours for this business. We started at
about 12-30. So, we have taken half-an-hour
before lunch and about 4} hours in the
afternoon ; i. e, we have taken about 5
hours in discussing the two matters Hon.
Members want ty speak as well as make
long speeches, but they do no: want to sit
longer to complete the business. It is not

good. I think we have to complete the
business.

SHRI A. P. CHATTERJEE: What is
the business ? ; .

SHRI BHUPESH GUPTA Whose
business ?

MR. DEPUTY CHAIRMAN The

business of the House,

&
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SHRI BHUPESH GUPTA : Internal
Security Bill is not our business.
SHRI NIREN GHOSH : By 24th we

can finish this Punjab Budget.

SHRI SALIL. KUMAR GANGULY
(West Benzal) The Government side
itself is divided on this.

MR. DEPUTY CHAIRMAN We
should complete the bucsiness on today’s
agenda.

SHRI A. P. CHATTERJEE Why

should scu askus to expedite the business
of the House ?

MR. DEPUTY CHAIRMAN : It is
not a question of my asking. The Business
Advisory Committee has allotted two hours
and instead of two hours we have taken
about five hours, three hours extra,

SHRI A. P. CHATTERIJEE : That is
a different question.
MR. DEPUTY CHAIRMAN : No, it

is the same question. Instead of two hours
we have taken five hours.

SHRI BHUPESH GUPTA There
are unforeseen things. There is act of
nature, an unforeseen thing. But I cannot
say act of nature is operative here. But
unforeseen things have happened. Hence
on that ground you can easily adjourn the
House. The Business Advisory Committee
has become defunct long time ago. You
are hugging the dead horse all the time.
The House has not accented the Business
Advisory  Committee’s recommendation.
(interruprions). The House, by discussing it
for over six hours, has made it abundantly
clear that it does not accept the recom-
mendation of the Business Advisory
Committee. Therefore, that is dead. WNow,
therefore, you can act in the light of the new
situation. What is the new situation ? We
are disagreeing, we are not in agreement,.
Their number is a little more. If we had
noticed that you would do this kind of a
thing, we too would have presented our
people heie. Therefore, we will hold it
against you that you did not make up your

mind eatlier so that we could mobilise our
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[Shri Bhupesh Gupta)
forces also. It will be utterly unfair.
Somehow or other you have the Govern-
ment in mind. . .

MR. DEPUTY CHAIRMAN : Please
sit down, Mr. Bhupesh Gupta, Under the
Rules of Procedure Rule 13 says that the
sittings of the Council shall conclude at such
hour as the Chairman may direct. The
Business Advisory Committee has decided
accordingly and. ..

SHRI A. P. CHATTERJEE : We are
appealing to you, therefore,. . .
MR. DEPUTY CHAIRMAN : Please”

listen to me now We have to finish the
business, But if honourable Members say
that they want to discuss it tomorrow, then
we will have to find some other alternative,
That is, tomorrow they will have to finish
this Bill within half an hour. .

SHRI BHUPESH GUPTA : Why?

MR. DEPUTY CHAIRMAN : Please
listen to me.

SHRI BHUPESH GUPTA : Twenty-
fourth is the last day for the other one. . .

MR. DEPUTY CHAIRMAN : Whatever
itis. ..

SHRI A. P, CHATTERIEE : We are
not going to give you a present of the
Security Act on a silver platter, We shall
oppose it.

SHR!I OM MEHTA ! Let this matter

be put to the House,

MR. DEPUTY CHAIRMAN : So far
as the Internal Security Bill is concerned,
I have nothing to do with that Bill. We
have to follow a certain procedure  After
discussing it we will have to put it to vote.
Whether the House approves of it or dis-
approves of it, I have nothing to say about
that. The only question is that whatever
businers remains on the agenda todiy, we
will have to finish this Bill tomorrow within
haif an hour and then remaiving b siness
and whatever additional busigess we have
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tomorrow, we will have to sit late, say, till
7 o’clock or so, and finish,

SHRI K. P. SUBRAMANIA MENON :
Tomorrow we will try.

SHRI A. P. CHATTERIJEE : Tomorrow
we can sit.

SHRI DWIJENDRALAL SEN GUPTA
(West Bengal) : Mr. Deputy Chairman,
please hear me.

MR. DEPUTY CHAIRMAN : If there
is agreement that we shall finish this Bill
within half an hour, then onfy [ can agree,

SHRI BHUPESH GUPTA : Why are
you saying tomorrow ? Supposing I die
tomorrow. The House will adjourn. Have
you any guarantee that 1 will not die
tonight ?  Why are you going into that ?

SHRI A. P. CHATTERJEE : If Mr.
Bhupesh Gupta dies, the House will extend.

AN HON. MEMBER : We will try
tomorrow,

MR. DEPUTY CHAIRMAN: No.
question of trying tomorrow. I want a
general agreement. We must finish this Bill
within half an hour tomorrow and take up
the other items in the agenda and proceed
with them even if we will have to sit till
7.30 or 8or 8§30 P, M. Only thea I can
adjourn the House today. Otherwise, we
will have to finish it today.

SHRI BHUPESH GUPTA : You will
understand our feeling. We in the Opposi-
tion in majority. . .

(Interruptions)

SOME HON, MEMBERS : No, no.

SHRI BHUPESH GUPTA : How many
have youstolen from this side, I would
like to know . . . (Interruptions), Evidently,
you have kidnapped Shrimati Yashoda
Reddy. How many you have stolen other-
wise [ have no account. ., (interruptions).
We are still in  mijority. You will
understani our feeling. We are thoroughly
opposed to this Bill, We not only consider
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it asa klack measure, but we consider jt
as an assauft on cur honour Therefere we are
in o mood to compromise. Kindly keep
in touch vith that feeling ard come to your
own conclusion.
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SPFRIEWIITNDRAT AL SENGUPTA :

Mr. Cepury Chairman, | hope. . .

e
( nterruptions)
A

Y sewE o1 - YA sy Sy 7
argT gra gar Yar ! oud AEy WAy

TIATUEY *1 ° AR FE T |
MR- . DFPUTY‘ CHAIRMAN : Shri
Yaice, will you please sit down ?

SHRI DWIJI NDRALAL SEN GUP-
TA : | hope by now you have sensed the
temper of. the House. The House js in no
moerd to continve, . . (Interruptions). Let
me finish. let ine again repeat that the
House is no mond, . ,

(Irrerruptions)

SCME HON. MEMBERS : The House
is in mood.

SHRI DWIJENDRALAL SEN GUP-
A : If my friends on the other side think
trat by shoutirg they can change the
ter per of the House, I have nothing to sav
1 am true so fcr as my assessement is con.
eerned. When I say that the House s no
mood to sit further, 1 mean that you cannot
preceed  with the business From 4 to 4 30
ou, without anv vseful purpcse. tatked and
talked to this side, when you had 1o con-
cede the right of S™ri Rajnarain and others
to speak. Again from 6 to 6 30 as a sa'esman
you wete selling the idea of the government
side. But you have faied. If in spi‘e ot
that, anybody fee's that the House is in a
mood to sit further, 1 have nothing to say
But is it rot a fact that you have fai'ed ?
You cannot proceed with the business. You
charge  your dec sion and adjourn  the
Fouse. That is the only thing to be
done. . .

i
'

SHRIMATI PURABI  MUKHOPA-
DHYAY (West Fengal): Mr.  Deputy
Chairman, just now the hon. Membes from
ke otl er side threw some very ohjectivnable
pspersion of the Chair. 1 demand that iy
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should be either withdrawn or expuynged, .,
(Interruntions).
Mr. Deputy Chdirman, Sir, , ..
(Interruptions)
SHRI A.P. CHATTERJEE: The

C_'hair should not be in the unenviab'e posi-
tion of the Prince of Danmuk, that js, to
be or not to be. You should decide.

SHRIMATI PURABI MUKHOPA-
DHYAY : Mr. Deputy Chairman, Sir, 1
understand vour embarrassment because it
concerns you personally as the Deputy
Chairman presiding over this and giving a
tuling on my pumt of order forcing Shri
Sen Gudta to apologies for the remarks he
has just now made.

(Interruptions) -

SHRI DWIJENDRALAL SEN GUP-

TA: A foolish suggestion ... A foolish
suggestion,

SHRIMATI PURABI  MUKHOPA.
D'IYAY : I only pity Mr. Gupta who

lawens to be a Member of Parhiament
without knowing parliamentary efiquelte,

« . {Interruptins) . . Mr. Deputy Chair=
man  Sic the Business Advisorv Commiitee
Jecided ro sit up to 6 o’clock. While vou
were givirg your ruling, you said 6 o'c'cck
or beyond 6 o'c'cck’, and in your wisd m,
Sir, you have decided to continue the House,

SHRI HON, MEMBERS ¢ No.

SHR! SHEEL. BHADRA YAJEE: 1t
is now 6-40.

SHRIMATT PURARI MUKHOPA-
DHYAY * If vou g0 bv tre decision of the
Rusiness Advisnry  Cammirttee. how do vou
become the sa’'esman of the Government ?
If the devsion of the Business Advisory
Committee is to sit up to 6-00 an1 bevnnd
6-00 and if vou carrv out the wishes of the
Buciness Advisorv Committee, how do ynu
hecome the salesman of the Govern-
ment? , ..

SHR' KRISHAN KANT: Sir, on a
p. int of order.

(Interruptions)
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SHRIMATI PURABI MUKHOPA-
DHYAY - Tt is not parliamentary ... Itis
undignified . . .

SOME HON, MEMBERS : No.
(Interruptions)

SHRT KRISHAN KANT : Sir, on a
point of order. As vou wanted to accomo-
date for half-an-hour or so may I through
you, put in to the other Members . . .

SHRIMATI PURABI
DHYAY : Nothine, Mr. Krishan Kant.
This question must be decided first. We
connot allow the dignity of the House to
be lowered. Let him withdraw it first.

MUKHOPA-

SHRI BHUPESH GUPTA : Sir, there
is every reason for adjourning the House
Even Shrimati Purabi Mukhopadhyay, who
is quiet and calm, Is rising. Therefore, you
can understand the temper,

MR. DFEPUTY CHAIRMAN:
right. Please sit down,

All

SHRI KRISHAN KANT : Sir, if you
kindly put it to the House that instead of
meeting at 11 o’clock . ..

(Interruptions)

SHRIMATI PURABI MUKHOPA-
DHYAY : We do not want to lower the
dignity by throwing aspersions on the Chair
like that.

SHRI KRISHAN KANT : Sir, instead
of sitting at 11 o’clock .. .

SHRI BHUPESH GUPTA : Why are
you provoking them to be intolerant ?

MR. DEPUTY CHAIRMAN: All
right. Please sit down

SHRIMATI PURABI MUKHOPA-
DHYAY : We are not tolerant about
aspersions.

(Interruptions)

oY TAMTEW : HE oA TG
g !
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SHRI KRISHAN KANT: If the
House agrees, instead of meeting at 11
o'clock, meet at 10 o'clock and finish in
one hour or so, -

SOME HON. MEMBERS : No.

h)

MR. DFPUTY CHATRMAN : No. no.
(Interruptions) . . Order, order,
please.

SHRI A P CHATTERJEE : Why not
4 o’clock in the morning ?

oY TRITTIRTM ¢ oA Rrag FT
TZAITT ATIT F FrAT Y 7T AW
QAR AT g7 5

st sggarefy o mowr s g ot
oY JT R § 1 937 A FE A€W
S Ul

oY TR ¢ EW WI9EY BT FY
#FX T oA ) gH A AR g
Fgar g

oft ggavay: w2 wEem @
wrzy 77 § 5 =9% ae ¥ g @Y
grar arfzy, A I F AT 9z FAr
F w1 oY fasde ghr a7 FAgd @
FET a0 A ag Y fawAw & g2 &
q1 39% & F g9w 9iF 9 v
T, |ar qfg g g 4, q FF gH []HT
g1 o § @ w4 | L

=t TERTQAT : STAT ST 7 Fh3,
za A it w3 G et Qo

SHRI NIREN GHOSH : No, Sir.

MR. DEPUTY CHAIRMAN : Order,
order, T gAY a1t 4g o ovor /v g
o1y @ w1 g7 # faene gara
& 9gr wEwH ¥ W@ § fFa v ww
faorae @ 37 & fa¥ 7T 5y qr A/
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aF IF AP A3 9T @Y @I Y AT

Tif & 98 & Arowt amwQ gy & i
geF R FT & fay .. .

SHRI BHUPESH GUPTA : You can
sit here till midnight. But we won't.

MR. DEPUTY CHAIRMAN: I am
telling you what I have to say
(Interruptions) ., . This is the clear under-
standing that we have to finish the Bill
within half-an-hour and we have to sit
beyond 6 o'clock or up to whatever time it
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takes to finish the work. This is under-
standing . . .

SOME HON. M=M3BRS: No,no ...

MR. DEPUTY CHAIRMAN : With
this understanding, T adjourn the House
now till 11 A.M. tomorrow,

SOME HON. MEMBERS : No, no. ..

The House adjourned at forty-six
minutes past six of the clock till
eleven of the clock on Wednesday,
the 23rd June, 1971.

Prinied at Akashdeep Printers 20, Daryagan), €.-0,



